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THE PONDICHERRY PREVENTION? OF COW SLAUGHTER

to prohibit and prevent the slaughter of cow and its progeny in the
- Union territory of Pondlcherry. .

BE it enacted by the Legislative Assembly of Pondicherry in the
Nineteenth Year of the Republic of India as follows:—

" . Shert title, extent and conmencément.

1. (1) This Act may be called the Pondlcherry Prevention of o

"Cow Slaughter Act, 1968.

Pondicherry. )
1[(3y It shall come into force on such date as. the Government
may, by notification in the Official Gazette appoml !

Definitions,

2. Inthis ACt, unless the context otherwise requi}‘es,
-(a) “beef” means flesh of cow and of such »ull or bullock,
whose slaughter is prohibited under this Act, but does not

include such flesh contained in sealed containers and xmported
as such into the Union temtory, o

(b) “competent authority” means the persor or persons
appointed in this behalf by the-Government by 1otification in
the Official Gazette to exercise th;e powers and perform ‘the

No. 69 dated 26th July, 1969.

| ~ ACT, 1968.

a I \ . (Act No. 6 of 12968)‘\ - ~ \,,
5 ‘ ‘ 4th May, 1965.
1 AN ACT : ‘ ,

i) It extends to the whole of the Union tem'tor_y ofk.

1. "The Act came into force from Ist July, 1969 V'de Extraorlma.ry Gazette :

i




functions of a competent authority under this

may be specified in the notification;

" (¢) “cow” includes a heifer or calf;

(f) “slaughter” - means kxlhng by any  method’

: ordmary course will cause death;

(8) “uneconomic cow” mcjudcs stray,  unp
disabled, diseased or barren cow;

{h) . “Union térritbry” means the Union territor
Slaughtermg prohlbnted except on a certificate’ of
veoom authority.

- orcause to be -slaughtered, or offer or cause to-
- slaughter—

-~

{a) acow, or

area in which the buill or bullock is to be slaughtere
it is fit for slaughter,”

the contrary.

: place other than the place specified in the cemﬁcatc
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Act, or the rules

. made thereunder for such ‘area or areas and for such period as

(d) “Government” means the Administrator of t‘,he' Union
. territory appomted under article 239: of the Canstitution;

( e) - prescnbed” means prescnbed by rules made under th'is Act;

y of Pondicherry.

3. (1) Except ’q;hereinéfter provided, no person shall slaughter

be offéred for

(b) a bull or bullock, unless bé had obqamcd in respect
thereof a certificate in writing from the competent ;uthomy of the

certifying that
1

in ‘any place in the Union tertitory notwithstanding -anything contained
in any other law for the time being in force or an usa

or custom to

(2) No bull or bulleck in resbect of which a certificate has been
“issued under clause (b) of sub-section (1) shall be sldughtered at any

whatsoever and .
" includes maiming and inflicting of physical mjury which in thc

rotécted, infirm,

the competent -
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- (3 A certificate under clausc (b) of sub-sectlon (1) shall be
issued by the competent authomy only after. it has, for reasons . to be -
recorded in writing, certified that—

“(a) the bull or bullock is over the age of fifteen years, or

_____ _(b) inthe ‘case of a bull, it has become permanently unfit and -
unserviceable for the purpose of breeding and, in the case of a bullock,
it has become permanently unfit and unserviceable for the purposes of
draught and any kind of agricultural operation;

bt e e

Provided that the permanent uafitness or uaserviceability has not
been caused deliberately.

(4) The competent authority shall, before issuing the
certificate under sub-section (3) or refusing to issue the same, record
its order in writing. ’

“ , (5) The Government may, at any time for the purposes of
4 - satisfying itself as to the legality or propriety of the action taken by the
: competent authority under this section, call for and examine the record
of any case and may pass such orders thereon as it may deem fit.
I8
(6) Subject to the provisions herein contained, any action taken
by the competent authority under this section shall be final and

conclusive and shall not be called in question. -

N

Secuon 3. not to apply to dlseased or under experimentation
cows, bulls or bullocks.

.

4. () Nothing in section 3 shall apply to the slaughtcr of a
cow, bull or bullock,—

(a) which is suffcrmg from any contagnous or mfect:ous
dnsease notified as such by the Government or ’
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(b) which is subjected to experimentation in the. interest of
medical and publlc health research, where the slaughterlng is domne
in accordance with the conditions and circumstances as may be

prcscrlbed

(2) Where a cow, bull or bullock is SIdlightercd for the reasons
gtated in clause (a) of ‘sab- scctmn (1), the person who slaughters or
causes to be s]aughtered such cow, _bull or bullock shall, within
twenty-four hours of the slaughter, lodge information of the same at
the nearest Police Station or before such oﬂicer or authority as may be -
prescribed. o~

(3) The carcass of the cow, bull or bullock slaughtcred under
clause (a) of sub-section (1) shall ‘be buried or disposed of in such .
masner as may be prescribed.

% , _ Prohibition on sale of beef.

- 5. Notwithstanding anything contained in any other law for the

time being in force or in any contract, no person shall sell or transport

- or offer for sale or transport or cause to be sold or transported beef or

beef products in any form except for such medicinal purposes as may
be prescribed.

%
i . : Establishment of institutions.
6. There shall be established by the Government or by any local
authority, if so directed by the Government, institutions as may be
necessary for taking care of uneconomic cows; T e e

Levy of charges or fees

‘ \

7. The Government or the local authonty, as the-case may be,
_ may levy such fees as may be prescribed for keeping . uneconomic cows
in the institution established under section 6.
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Penalty. i
8. (1) Whoever contravenes or attempts to contravene or abets the

contravention of the provisions of section; 3 or 5 shall be guilty of -an.
offence punishable with rigorous lmpnsonment for a term which may

. \
extend to two years or with fine which dnay extend to one thousand
_rupees or with both : _ ; S

-
« -

(2) "Whoever fails to lodge the inﬁormation in the man;ler‘and .-
within the time stated in sub-section (2} of section 4 shall be guilty

- of an offence punishable with simple imptisonment for a term which

may extend to onec year or with fine whxch may extend to two hundred
rupees or with both. ‘

3) In any trail for an offence punishable under sub-section (1) or
sub-section (2), the burden of proving that ithe slaughtered cow belonged
to the class speclﬁed in class (a) of sub—sectton (1) of section 4 shall be
on the accused.

Offences to be cognizable\anfd non-bailable. -

9. Notwithstanding anything contained in the Code of Criminal
Procedure, 1898 (5 of 1898), an .offerice .punishable under sub-
section (1) of section 8 shall be congnizable and non-bailable.

Power to make rules.

10. - (1) The Government may make rules for the purpose of carry-
ing into effect the provisions of this Act. ’

(2) In particular and withoutlprejudice to the generality of for- ~
going power, such rules may provide for—

(@) the form of certlﬁcate and the proc:dure for dxsposal of
the apphcatxons under section 3; :




- have effect only in such modified form or be of no ¢ff

. . without prejudice to the validity of anything previo

i
(b) the conditions and the ciroumstances ungder which cows,
bulls or bullocks are to be slaughtered undcr sub-section (1) of

scctwn 4; .

(c) the manner in which diseases shall bc notified under sﬁb— ’

. section (1) (a) of section 4;

(d) the manner in which the informationyshall be lodged:

under sub-section (2) of section 4;

(¢) the manner in which the-.carcass shall be buried or

disposed of under sub-section (3) of section 4;

(f) the manner in which and conditions under which beef or

beef-products are to be sold under section 5;

L]

(g)' the matters - relating to the cstab]ishm:tt, maintenance,

management, supervision and control of igstitutio
section 6; . .

(h) the fees to be charged for keeping uneconomic cows in

the institutions under section 7;

(i) the duties of any officer or authority having jurisdiction

under this Act,
authority; and

(j) any other matter which is to be or may

(3) All rules made uvnder this Act shall,

be prescribed.

oon as possible

after they are made, be laid before the Legislative Assem bly, Pond:cherty

while it is in session for a total period of fourteen-ddys which may b,

comprised in one session or in two or mOfc suCCessiy
if before the expiry of the session in which it is so laj
aforesaid, the Legislative Assembly makes any modifig
or decides that the rule should not be made, the rulg

¢ sessions, and,
d or the sessions
ation in the rules
shall thereafter

may be, so, however, that any such modification or allnulment shall be

that rule,
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sly done under

referred to in

s
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the procedure to be followed by such officer-or

ect, as the case






